Bill-No—14—of 1976

THE MANIPUR LEGISLATIVE ;ASSEMBLY PROCEEDINGS
(PROTECTION OF PUBLICATION) BE:g’, 1976 - :
: . . r

(As passed by the Legislative Assermbly, Manipur on 8-9-76)

AN
Bﬁ:r'AV\”

to protect the Publication of Reports of Proceedings of Manipur Legislative
Asseribly. "

Be it enacted by the Manipur Legislative Assembly in the Twenty
Seventh Year of the Republic of India as follows :— :

1. (1) This Act may be called the Manipur Lezislative Assembly ~ Short tite

. ; N & extent.
Procesdings (Protection of Publication) Act, 1976.

(2) Ttextends to the whole of the State of M anipur,

(3) It shall come into force on such date as the State Government
.may, by notification in the Official Gazette, appcint.

2.. In this Act “newspapers” meats any printed periodical work  pefinition.

containing public news or commeats on public news, and includes a
news-agency supplying material for publication in a newspaper.

3. (1) Saveas otherwise provided in sub-section (2), N0 PErsOR  puplication
shall be liable to any proceedings, Civil or Criminal in any Court in  of reports of
respect of the publication in a newspaper of a substantially true report’ %fgz‘;;‘;‘ggs
of any proceedings of the Manipur Legislative Assembly, unless the privilege.

publication is proved to have been made with malice.

(2) Nothing in sub-section (1) shall be construed as protecting the
publication of any matter, the publication of which is not for the public
good,
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I:xgt gsae;g_ly 4, The Actshall apply in relation to matters proadcast by m>ans of
bly Procee- wireless telegraphy as part of any programme Of service ptovidéd by
g;g%b;’f;?rt means of 3 broadcasting station situate within the State ‘of Manipur as

less gele- it applies in relation to repoxts or matters published in & newspaper.
grapoys :



